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$~77 
* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%      Date of Decision: 09th July, 2025 

+  CM(M) 1184/2025 & CM APPL. 39910/2025 

 RANJEET SINGH & ORS.      .....Petitioner 

    Through: Mr. Ishwar Singh, Advocate. 

    versus 

 NEERU MEHTA (DECEASED) & ORS. 

.....Respondent 

Through: Ms. Vasudha Mehta, Daughter of 

respondent.   

CORAM: 

 HON'BLE MR. JUSTICE MANOJ JAIN 

    J U D G M E N T (oral) 

1. Petitioner is defending a suit before the learned Trial Court and, 

though, his written statement, which was filed belatedly, has been permitted 

to be taken on record, he has also been burdened with a cost of Rs. 30,000/-. 

2. The only prayer in the present petition is that, either the cost may be 

completely waived or suitably reduced.  

3. It is submitted that the defendant is suffering from cancer and, 

therefore, it will be difficult for him to arrange for the abovesaid cost.  

4. Ms. Vasudha Mehta, daughter of deceased plaintiff has joined the 

proceeding through video conferencing.  

5. This Court has heard both the parties.  

6. By filing the present petition, the petitioner has invoked the 

supervisory jurisdiction of this Court under Article 227 of Constitution of 

India. Such jurisdiction needs to be invoked only when there is some 

perversity or illegality in the order. Merely because such cost is excessive, 

petitioner does not got any right to invoke such jurisdiction.  

7. This Court can interfere in the matter only if the cost found to be 
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completely unconscionable, which does not seem to be a case here as the 

delay in filing the written statement was also found to be of 146 days.  

8. Keeping in mind the abovesaid aspect of the case, this Court does not 

find any compelling reason to interfere with the impugned order.  

9. However, keeping in mind the overall facts and circumstances of the 

case, the abovesaid cost may be cleared within six weeks from today.  

10. Petition stands disposed of in aforesaid terms. 

11. A copy of this order be also sent by Registry to learned Trial Court for 

information.     

 

 

 

(MANOJ JAIN)                                                                                 

JUDGE 

 JULY 9, 2025/sw/PB 
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